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UNSTARREDQUESTIONNO: 180
TOBE ANSWEREDON THE 15" DECEMBER,2017/AGRAHAYAN A4, 1939 (SAKA)

QUESTION
INDIAN BANKRUPTCYCODE
180: SHRI GHARI:
Willthe Ministerof FINANCEDbe pleased to state:

(@ whetherthe RBI has asked banks to resolve 55 accounts in six months or face Indian Bankruptc
Code (IBC), if so, thedetailsthereof;

(b) whetherthe banksare saddledwithNPAsof more thanRs. 8 lakhcroreand if so, the detailsthereof;

() whetherthe bankshave set aside Rs. 80,000 crore for 12 largest NP Asreferredto National Compan:
Law Tribunal(NCLT)as, if so, thedetailsthereof;

(d) whether some experts have concluded that another Rs. 40,000 crore may be needed toward:
provisioningfor these accounts;and

(e) if so, thedetailsthereof?

ANSWER

To be answered by
THE MINISTER OF STATEN THE MINISTRY OF FINANCE
(SHRI SHIV PRATAPSHUKLA)

(2) RBI has apprisedthatit issued directionsto certainbanks for referring12 accounts, withfund and non-
fund based outstandingamount greater than Rs. 5000 crore and with 60% or more classified as non-
performingas of 31.3.2016, to initiateinsolvencyprocess underthe Insolvencyand BankruptcyCode,2016.
These 12 accounts constitutedabout 25 per cent of the gross NPAs of the bankingsystem.In additionto
these accounts, RBI has also issued directionsto resolve certain other accounts withinsix months, failing

whichinsolvencyproceedingsunder theCode willneed to be initiated.
(b) Gross Non-performingAssets of Scheduled CommerciaBanks wereRs. 8,50,178 crore,as on 30.9.2017

(c) RBI has informedthat in respect of the aforementionedl12 accounts, it has requiredbanks to maintair
minimumprovisionsat the higherof (a) 50 per cent for secured portionof the outstandingbalance plus 100
per cent for the unsecured portion, and (b) provisions required to be maintainedas per extant asset
classificationnorms. RBI has further stated that as banks would already be maintainingsome provision:
based on theirasset classificationstatus, the exact amountof additionalprovisionsmade by the banks for
these 12 accounts consequentto reference under the Code willbe knownonlyafter the resolutionprocess
under theCodeis completed.

(d) and (e): No specificinformationin this regard is availablewiththe Ministry.



